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Judgement

Mr. Navaniti Prasad Singh, J.(Oral)&mdash;Heard learned counsel appearing for
the Postal Department.

2. This writ petition is directed against the order dated 18.02.2010, passed in
O.A. No. 523 of 2005 and analogous cases by which the Central Administrative
Tribunal, Patna Bench, Patna, has held that those persons, who were already
enjoying temporary status on or before 01.01.2004, not being new entrants after
that day, they will not be covered by new pension scheme. Department is
aggrieved by the said decision.

3. We have heard learned counsel for the Department and see no reason to
interfere.

4. The new pension scheme itself is clear inasmuch as it indicates applicability
thereof to a new entrant. After 01.01.2004 those who had earlier, pursuant to
one or other scheme of the Department, got temporary status from before under
the Department itself, and, thus, were on regular pay rolls, cannot be said to be
new entrant after 01.01.2004, even though they were made permanent
thereafter. Their GPF accounts have already been opened prior to 01.01.2004.
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Their service as temporary status having been reckoned for the purposes of
making them permanent. All those benefits cannot be denied for the simple
reason, that they are not new entrant in service under the Department after
01.01.2004.

5. For the reasons aforesaid, we see no reason to interfere with the impugned
order. This writ petition is, accordingly, dismissed.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/union-of-india-appellant-hash-sanjay... Page 2 of 2



